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Sh. Sanchit Garga alongwith Sh. Namman Rajvanshi, Advocates for the
petitioner/operational creditor and Sh. Anil Tiwari alongwith Sh. Wasim Masood

for the respondent/corporate debtor are present.

[earned counsel appearing for the respondent/corporate debtor referred the order
dated 20" May, 2019 and submitted that the case was fixed for hearing on
maintainability and admissibility of the present IB petition and for filing relevant

documents (agreement and memorandum of understanding) in this regard 1.e. the

reasons he has not filed detailed reply after making appearance in this case.

Under the IBC, if it is found that the petition is maintainable then it is required to be
admitted and there is no other option before the Adjudicating Authority. Therefore,
if the corporate debtor wanted to file detailed reply, he is directed to file by 14"

October, 2019.

List the matter on 17" October, 2019.
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Dated: 25.09.2019

A.R.K. SINHA
MEMBER (J)




